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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINICIPAL BENCH, NEW DELHI

OA No. 597/2019

In the Matter of::

Rajender Tyagi and Otr. ......... Applicants
Versus
Union of India & Ors. ... Respondents

Compliance Report on behalf of Delhi Jal Board in OA no. 597/2019.

MOST RESPECTFULLY SHOWETH:

1. This Hon’ble Tribunal vide it’s order dated ..24.07.2019.... passed in
abovementioned matter directed the Ministry of Jal Shakti and Delhi Jal
Board to furnish report in respect of grievances raised by the applicant in

above captioned matter.

2. This Hon’ble Tribunal has sought a factual and action taken report in the matter
from Ministry of Jal Shakti (Respondent No. 1) and Delhi Jal Board which is to

be submitted by e-mail at judicial-ngt@gov.in

3. The applicant in the above OA has highlighted the misuse / wastage of water
from overflowing of over head tanks, flushing systems and daily human
activities or otherwise. Given the scarcity of water resources, the applicant has
sought directions from the Hon’ble NGT for the Ministry of Jal Sakhti and the
Ministry of Environment, Forests and Climate Change to take measures under
Section 3 and issue directions under Section 5 of the Environment (Protection)
Act, 1986 and to all States and UTs to make wastage/misuse of water through

overflowing tanks or otherwise a punishable offences.

4.The Delhi Water Board Act, 1998 provides for prohibition of waste or misuse of
water or installation of booster pumps under Section 19. The Section 19 and its

Sub-sections in the said Act, are as under;




Section 19(1): “No person shall willfully or negligently cause or suffer any
water fittings to be so constructed or so adopted, or to remain out of order in
such a manner, that the water supplied to him by the Board is, or is likely be
wasted, misused or unduly consumed or contaminated, or that foul air or any
impure matter is or is likely to be returned to any pipe belonging to, or

connecting with a pipe belonging to the Board.”

Section 19 (2): “The Board may without prejudice to its right to proceed
against such person under any other provision of law, require any person
infringing the provision of Sub-section (1), to carry out any necessary repairs or
alterations and, if he fails to do so within forty eight hours, may carry out the

work and recover the cost incurred in so doing from such person.”

Section 19(3): “No person shall install a booster pump or any other appliance

without the permission of the Board on any water main or service pipe or shall

pump water supplied by the Board otherwise than in accordance with such

conditions as may be specified by regulations made in this behalf.”

5.The Section 91 of the said Act 1998 provide for offenses or penalties which
can be imposed by Delhi Jal Board. The provision under Section 91 in the

said Act are as under;
Section 91 (On offences and penalties):
“Save as otherwise provided in this Act whoever.

(a) Contravenes any provision of any of the sub-sections or sections of
this Act mentioned in the column 1 of the table in the Fourth
Schedule; or ‘

(b)Fails to comply with any order or direction lawfully given to him or
requisition lawfully made upon him under any of the said section,
sub-sections, clauses, provisos or 'other provisions, shall be

punishable.




(i) With fine which may extend to the amount, or with
imprisonment for a term which may extend to the period,
specified in that behalf in column 3 of the said table or with
both; and

(i) In the case of a continuing contravention or failure, with an
additional fine which may extend to the amount specified in
column 4 of the table for every day during which such
contravention or failure continues after conviction for the first

such contravention or failure.”

The Fourth Schedule of the said Delhi Water Board Act 1998 is

enclosed as Annexure-1.

6. Thus, there is already provision for financial penalties on the
consumers of Delhi Jal Board on waste or misuse of water' to
the extent as specified in the Delili Water Board Act, 1998.

7. Penal provisions and penaIties are enforced through Special
Metropolitan Magistrate courts.With the approval of Hon’ble
High Court of Delhi, Delhi Jal Board has constituted 3 Special
Metropolitan Magistrate Courts under Delhi Petty Offences
(Trial by Special Metropolitan Magistrate) Rules, 1998, at the
following 3 locations:

(i)  Lajpat Nagar (ii) Kanhaiya Nagar (iii) YojnaVihar

8. It is further relevant to submit here that As per the provisions in Delhi
Water Board Act, 1998, authorized officers of Delhi Jal Board issuc
Challans against defaulters under specific clause of the Act.
Authorised officers are Zonal Revenue Officers, Assistant Section
Officers (ASOs) in Zonal Revenue Offices, and Assistant Engineers &
Junior Engineers of Maintenance Divisions. A copy of Challan is
immediately given to the defaulters for appearing before the Court on
the specified date and the second copy is sent to concern Court of the
Special Metropolitan Magistrate to examine the case and impose the

penalty against the defaulter.

9. It is further submitted that As per the report from Director (Revenue),

a total of 2461 numbers of Challans were issued on account of




misuse/wastage of potable water during the financial years 2016-17,

2017-18 and 2018-19. Penalties recovered from the consumers of

Delhi Jal Board under the section 19(1) of the Act, during these

financial years amounts to Rs. 14,40,200/-.

10.

11.

For conservation of potable water, provision of waste water
recycling system has been mandated for horticulture purposes in the
Building Bye Laws for Delhi, in terms of the notification dated
28.07.2001 issued by Ministry of Urban Development and Poverty
Alleviation, Govt. of India, wherever minimum discharge is of
10,000 liters and above per day from the building premises. As per
the policy of Delhi Jal Board, use of adequately treated effluent
from Waste Water Treatment Plants for flushing purposes is
essential, wherever total assessed average daily .water demand is
12,500 liters or more and water supply schemes are released with

such condition.

It is most humbly submitted that To encourage setting up of
decentralized waste water treatment plants (decentralized WWTPs),
90% rebate in Sewer Maintenance Charges (sewer maintenance
charges are levied @ of 60% of water bills and therefore gets
reduced to 6%) is given for installation of such decentralized
systems and use of adequately treated effluent for non- potable
water purposes like horticulture, flushing, etc. This is in addition to
the 15% rebate in water bills on having both rain water harvesting

and decentralized WWTPs.

12. It is pertinent to mention here that the Director (Revenue), Delhi Jal

13.

Board has reported that recently Delhi Jal Board vide Resolution
No0.829 dated 19.08.2019 has approved that no new water/sewer
connection to any property discharging 10,000 liters of sewage per
day will be sanctioned without provision of waste water recycling
system and will be implemented soon. Further, 80 consumers have
installed Waste Water Recycling Plants and are availing applicable

rebate in water bills thereon.

It is further submitted that Delhi Jal Board carries out awareness

program for sensitization of the public on conservation of water




through print media (advertisements in newspapers), electronic
media (FM Radio, dissemination of information through
website/Facebook) distribution of pamphlets etc. Brief on awareness

created towards avoiding misuse/wastage of water in the 2017, 2018

& 2019 is as under;

S.No | Particulars 2017 12018 2019
1. Social Media | June 1% till
Campaign (Facebook | August 31"
and Twitter)
2. | Print Campaign May 30"
till  June
30"
3. Radio Campaign July 15™ il
| July 31" :
4. Social Media Sept. 1% till
Campaign Oct. 31"
(  Facebook  and
Twitter) |

e Social media campaign under the head of water conservation
was launched in the year 2017 wherein posts were published on
Twitter and Facebook to educate the people regarding ways to
avoid misuse/wastage of water.

e Print campaign was carried out in the year 2018, wherein
advertisement in newspapers were published to sensitize the
citizens of Delhi about easy ways to save water and ways to
avoid contamination of water.

e Radio campaign was carried out in the year 2019, talking about
ways to avoid misuse of water through overhead tanks,
minimizing leakages and not to install online booster on water
connection services pipelines to avoid contamination.

e Social media campaign on Twitter and Facebook under the
head of water conservation is being run from September-

October, 2019 wherein few posts regarding ways to avoid the




misuse / wastage of water are being updated for awareness of

the public.
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File No.
Dated:

DELHI JAL BOARD

Delhi Water & Sewer (Tariff and Meter)rigegulations, 2012

In exercise of powers conferred by Section 10%hef Delhi Water Board Act, (Act
No. 4 of 1998), the Board hereby makes the fahgwRregulations, for water & sewer
tariff and for metering, and for matteronnected therewith and incidental or ancillary
thereto.

Chapter — |
Preliminary
1. Short Title and Commencement.
(a) These Regulations may be called ‘The Delhi WateGé&wer (Tariff and
Metering) Regulations, 2012.
(b) These Regulations shall come into force from the dé&its issuance by the
Board and subject to Section 109(3) of the Delhté&vBoard Act,1998

2. Definitions

In these Regulations unless there is anything neguigto the subject or context:-

(@ ‘Act’ means the Delhi Water Board Act, 1998 (DeXut No. 4 of 1998);

(b) ‘Board’ means the Board as defined in the Act;

(c) ‘Bill' means an instrument reflecting the demandsed for the services
rendered by the Board.

(d) ‘Billing cycle’ means the period for which bill wibe raised by the Board;

(e) 'Bulk connection' means sanctioned connection fak supply of water
through a ferrule size of more than 6.4 mm;

(H ‘CEO’ means the Chief Executive Officer of the Bajar

(g) ‘Cess’ means the cess as defined in Water (Prerenfi Control of
Pollution) Act, 1976

(h) ‘Consumer’ means any person using services providedoard such as
piped water supply, water supply through tankewagge facility, bio gas
facility or treated effluent and shall include corate body, public and private
institution, firm, or establishment availing of suiacilities.

() 'Domestic individual connection' generally meansraxtion for supply of
water through a ferrule size of 6.4 mm.

() ‘lllegal connection’ is that connection which ikém by a person from rising
main or transmission main without any sanctionront the service line of
another consumer, which cannot be regularized &Bthard.

(k) ‘Meter’ means a mechanical/Electronic device focording volumetric
consumption of water, bio-gas and treated effluémting any specified
period.



()

(m)
(n)
(0)

(P)

'Property’ means premises consisting of any lanbuidding as defined in

Section 2(aa) of the Act and for purposes of thegeilations is used either
for domestic or non-domestic or mixed-use purpose.

‘Service pipe’ means the pipe which extends from Board's distribution

line to the water meter of the consumer,

‘Temporary connection’ means connection provided doy temporary use
upto three months subject to deposition of the gissr

‘Unauthorized Connection' means any connectiortalled on water

distribution pipe line without the proper sanctioh the authority and/or
without due payment of required initial charges athican otherwise be
regularized,;

‘Zonal Revenue Officer’ is an officer of the Boastho is authorised to carry
out such functions on behalf of the Board as amay be delegated to him;

All other words and expressions used in these agignls and not defined herein
but defined in the Act shall have the meaning respely assigned to them under
the Act or in absence thereof, the meaning as carymanderstood in the water
supply industry.



Chapter
Water and Sewer Connection

3. Water Connection

(@)

(b)

(©)

(d)
()

(f)
(9)

(h)

(i)

A regular connection shall be considered, on recdijan application in the
prescribed format as provided in Annexure-|1 of Sithe-1 hereto alongwith
requisite documents and fees as prescribed in Amadk of Schedule-I.
Application may be made by the owner/occupier gbraperty once the
construction is completed in that property or bg twner/occupier of such
premises where Board has provided/ extended wagértbdition system in
that area after the construction provided that suistruction is authorized
one.

No person is authorised or allowed to draw watemfBoard’s water system
by any means other than through sanctioned wateremion.

No regular connection will be allowed in a vacalat/fpiece of land.

No individual connection will be sanctioned to &gt or house in a co-
operative group housing society/ apartment complegther domestic/non-
domestic complexes where bulk connection eithestexar is required to be
given under the policy in force of the Board.

No water connection will be sanctioned for the baesat of any building.
Individual water connection will be sanctioned foisingle dwelling unit /
floor subject to maximum of six in a property.

Assessment of technical feasibility and sanctiorBofk water connection
will be the jurisdiction of Executive Engineer cenced. ZRO will forward
the file accordingly after completing the formadgi

Water supply shall not be provided unless arrangeérioe proper disposal of
waste water exists.

4. Sewer Connection

(a) Wherever sewage system is in existence and magutdiy the Board, it
shall be mandatory for a consumer to obtain a sewgmection by
submitting application in the format prescribedsichedule-I after paying
requisite fee and charges, failing which, besidesahnection of water
supply bill will be raised to such consumer in sdpof Sewer charges
and/or Development Charges.

(b) Application may be made by the owner/occupier obraperty once the
construction is completed in that property or by tbwner/occupier of
premises where Board has laid sewerage facilitiea particular locality
after the construction; provided such construcisoauthorized.

(c) No person is authorized or allowed to put sewagedard sewerage system
other than through sanctioned sewerage connection.

(d) No regular sewer connection will be allowed in aara plot/piece of land.

(e) No individual connection will be granted to anytflar house in a co-
operative group housing society/apartment complegtioer domestic/non-
domestic complexes where bulk connection eithestexar is required to be
given under the policy in force of the Board.

() No Sewer connection will be sanctioned in the basegnaf any building.



5. Applications from consumers
All applications for new water and sewer connectiadditional connection,
change of size of connection, reopening and disection, replacement of water
meter, mutation shall be made to the Zonal Revedffeer in the formats
prescribed in schedule-I.

6. Procedure for sanction of Water and Sewer Corattion
€)) Any person who is resident of territorial gdiction of Board and where
services are maintained by the Board, is eligildeapply for new
connection under regulation 3 and 4, subject tofohg conditions:

i) Technical feasibility for providing servicehould exist.

i) Applicant is required to attach the identityopf and ownership/
occupancy proof and no objection certificate frowner in case
of tenant with the application.

iii) There should not be any outstanding dues towahe Board
against the property on account of water/ sewevkeldement/
infrastructure charges etc.

iv) In case there are more than one occupier/ owhen the
outstanding arrears/ dues in respect of the shacaat will be
paid by the applicant. ZRO will assess and prepasée report
before levy such share amount.

V) Applicant is bound to abide by the conditionsntioned in the
application form and is required to pay the feesusty deposit
or any other charges as applicable or as may hbeddw the
Board from time to time. The sanction of connectionany
premises does not acknowledge or confer any ttkeership or
occupancy right in favour of the applicant.

(b) Water shall be supplied, subject to technical fahisi, through sanctioned
appropriate sized ferrule in consonance to thenag¢éid water consumption
of the consumer.

(c) Subject to the fulfillment of above mentioned regments and approval of
ZRO/ competent authority, a new connection may dretioned. Applicant
is required to make payment of the demand raisethdy RO office, which
shall be deposited within a period of fifteen dégsing which a fresh bill
will be issued.

(d) The consumer will be given a boring date and tim&BO under intimation
to JE concerned when the consumer is requiredttoogmection installed on
the Board distribution line through a licensed ph&mor any agency having
licenced plumbers of the Board. Execution of therkwby other than a
licensed plumber shall lead to levy of penalty ed in Schedule 1V of the
Act.

(e) Wherever it is found that the installation of cocti@n has been done in
contravention of the sanction, such as fixatiofieofule of a size other than
the sanctioned one, or through unauthorized pessdhe work is executed
on any other date than the prescribed one, sucindwiill be treated as
unauthorized and the sanction is liable to be wétah, in addition to
imposition of penalty as provided in Schedule I\Mlof Act.



(f)

Provided that in case consumer gives sufficiensardor not executing the
work on the specified date he may approach ZR®@iwit5 days, giving
reasons for the failure and request for grant oftfaer boring date, in which
case, ZRO upon being satisfied, may give new daatbdring.

In case of detection of unauthorized connectiorthat property, where
connection has been applied for, consumer is redquito get such
unauthorized connection regularized first in agidle category by paying
penalty, water charges for three years and watenexiion charges, failing
which such connection may be cut off, besides sseieof challan and
withholding of sanction for new connection.

(9) It would be open for the Board to provide a ceséife in respect of the

availability/ adequacy of water and sewer systeia pmoperty for purpose of
sanction of building plan by the Municipal Corpaoas of Delhi/ DDA or
any other competent authority.

7. Temporary water connection

a)

b)

d)

A temporary water connection may be applied fothiea format prescribed
for regular connection initially for a period nokceeding three months,
subject to technical feasibility, provided that kggnt pays prescribed
security deposit for the period for which such ceetion is applied. Such
connection is renewable maximum for another peoiothree months.
Applicant will apply for such connection by subrmg his application
alongwith authorization letter and identity proefdasecurity amount for the
entire period for which water connection has begpliad. Amount will be
assessed on the basis of estimated consumptiossadsby area Executive
Engineer or Joint Director (Revenue) concerned.

Such connection may be allowed in vacant plot onprary shed, for
holding a fair, function, circus, or such eventsvenlarge number of people
are expected to attend.

Subject to availability of sufficient quantity ofater, such water connection
for construction purposes (new or additional), rbayallowed by ZRO after
consulting area Zonal Engineer. In such case, esags mentioned in
Annexure | of Schedule Il hereto will be applicabihich were calculated
by area ZE. However, such connection cannot beneldias a matter of
right.

All other provisions as applicable to the regulansumer will be applicable
to such connection also.

It will be the duty of the consumer to get his temgwy connection
disconnected through a licensed plumber or autbdrégyency of the Board
after expiry of the sanction period and clearingla arrears, failing which
consumer will be liable to pay the penalty in aidditto the arrears.

8. Category of consumer
Board shall classify consumers in different categgoaccording to nature of use of
water and/or activities undertaken at the premis¢be consumer for the purposes
of tariff.
The broad classification is as under:-



b)

d)

Residential (A) : Water supplied to such plafyerty which is used purely
for residential purpose.

Partially Residential/Mixed (B): Water supplietb such residential
buildings where commercial activity having non-mga&ve use of water
exists, such as private clinic, consulting chambsteops, Atta Chakki,

property dealer’s office etc.

For Group Housing Societies and Apartments wité bualk connection for

water, the dwelling units which are having mixece wctivity, shall be

charged at tariff applicable for mixed use rateterataking average
consumption for each unit. The office bearer witaten reader will assess
such units after every two billing cycles.

Industrial/Commercial (C):- Water supplied tdotfproperty where

intensive use of water is envisaged such as itssifthospitals, schools,
offices, office complexes, Railway Stations/ yard3plice Stations,

Airports, Bus- stand, Petrol Pumps, Hotels, restais; clubs, marriage
halls, industry, cooling plants, factories, ice are factory, amusement
parks dhobi ghat etc.

Water supplied to properties having provisioh ather rain water

harvesting or waste water recycling or both (D)

i) Such plot/properties which are having area of 26@Q@are meter or
more and having installed functional rain wateneating system or
waste water recycling system, shall be grantedtesbf 10% in the
total bill amount and 15% if both the above systemase been set up
and functional.

i) If the Rain Water Harvesting system is adopted kpaety then the
individual member of that society will be entitlemlabove mentioned
rebate in water bill.

i) The area Zonal Engineer or such other suitable @gas authorized
by the board will provide a functional certificaite respect of the
above systems mentioning therein that substansiréop of the
plot/ property has been covered as far as Rain Midevesting is
concerned. Similarly, he will certify that subsigatquantity of the
waste water generated has been recycled by theumans A
certificate will be issued after every six months.



9. Tariff

b)

d)

)

9)

h)

)

Chapter — Il

Billing

Board shall levy fees, charges, rentals, developraearges, infrastructure
charges, collect deposits and may recover intenesgmounts payable to it
but not paid within time, at such rates as maypexisied in Annexure | of
Schedule Il hereto for the services rendered by it.

‘Water Advance’ means the adjustable amount levagédthe time of
sanction/regularization of water connection to amdstic individual
consumer which will be as per Annexure Il of ScHedu The amount is
adjustable at the time of surrender of the conoaair in the event of default
by the consumer, due to non-payment of Board clsarge

‘Trade Advance’ means the adjustable amount leatdtie time of sanction/
regularization of water connection in a commerdiadfustrial category @ of
three months estimated consumption of the appliaardssessed by ZRO as
per site conditions. The amount is adjustable attithe of surrender of the
connection or in the event of default by the consyrdue to non-payment of
Board charges.

‘Occupier Security’ is the amount levied from agmer, who is a tenant or
doesn't have any legal ownership right. The amoisntmentioned in
Annexure-Il of Schedule-I

‘Volumetric charge’ is the monthly charge leviea the volumetric quantity
of water consumed in kilo-liters as recorded by rieter or as fixed by the
ZRO/ Competent Authority in case of non-functioma¢ters. This charge
will be levied as per the slab rates shown in Saleed hereto.

‘Sewer charge’ is the monthly charge levied fordexiion and treatment of
the sewage. Currently, it is 60% of the chargegotdmetric consumption of
the water.

‘Service charge’ is a fixed monthly charge levieot fmaintaining the
services in the locality as per the slab rates shiowAnnexure-I of Schedule
Il hereto. This charge shall be payable in the kiwadab in the respective
category even if no water is consumed during anbjltycle.

‘Additional sewer charge’ is levied from consumehavare using ground
water and/or water from any other source in additimthe water supplied by
the Board, thus generating more sewage as compardde volumetric
consumption recorded by the meter, as per the pagssribed in Annexure-
Il of Schedule-Il.

‘Sewerage maintenance charge’ is levied from thaeawiccupier of such
properties whose Board water connection is eitlyargl cut off or no
connection exist but who are using ground watevater from other sources
and discharging sewage into the Board seweragermysin such rates as
prescribed in Annexure-lll of Schedule Il hereto

‘Development charge’ shall be levied one time frprmperties situated in
such locality where water and/or sewerage fadlitiave been extended by
the Board without any grant/ non-refundable aidthy Government. The

10



K)

charges shall apply as per rates prescribed in YAmeelV of Schedule Il
hereto. Such charges shall be levied on the bagisrasquare meter area of
the plot/property from the date of notification ussl in respect of that
locality. The copy of existing policy is placed Aanexure-VI of Schedule-
Il. In case of delay in payment of development gkar interest as provided
in the notification shall be levied. Board may pd®/rebate on the interest or
concession to any particular category of the comssnas mentioned in
Annexure V of Schedule Il hereto.
‘Infrastructure charge’ are levied on the develgpagencies as well as on
the individual owner of plot/property size of 20Quare meters or more at
the time of approval of water/sewer schemes ashgeprocedure and by the
authority as prescribed in Annexure-Il of schedlilder loading additional
burden on the system of the Board. It is calculatadthe average daily
demand of water in liters. Currently, the chargesRs.30/- per liter.
However, in case a new building is constructeth iour storeyed or on
plot size of 200 sq. mtr. Or more, the old conrettill not be reopened
without payment of Infrastructure Charges.

10. Billing Cycle
Billing cycle may be monthly, bimonthly or quartgrdepending upon practical
feasibility. Board may alter Billing cycle for ammpnsumer after giving notice in
this regard.

11. Issuance of bills by the Board.

a)

b)

d)

The bill issued in respect of services renderethlyBoard may include one
or more charges as applicable and as prescribedjutation 9 above.

If a property is having two or more water connawsidor different usages
then the occupier is required to maintain sepasyttem of storage and
distribution for each usage of water connectiorthd consumer fails to do
so, charges on all existing connections in the @nypshall be levied in the
highest category of use in terms of tariff in thegmises.

Bill shall be raised on the basis of consumptiarorded by the meter. If no
functional water meter was ever installed, the tilll be raised taking
minimum consumption of water as 25 Kilolitres pesnth per dwelling unit
or as assessed by ZRO, whichever is higher tilletemis installed on such
connection. However, consumer may appeal to Joirgcdr concerned in
case he is not satisfied with the decision of ZRO.

For group housing society, apartments and comm#&ndastrial areas with
bulk connection, the consumption per connection pemth shall be
calculated on the basis of average consumptiored@h occupied house/
dwelling/ industrial or commercial unit for the pase of billing. Fixed
monthly charges will be levied against all unitoaBd shall recover the
charges from the society and not from the indivisdnambers of the housing
society.

‘Temporary Connections’ will be billed on Industfi€@ommercial rates.
‘Unauthorized connections’ which are in existenttha time of coming into
force of these regulations in otherwise technictdsible areas shall be got
regularized by the owners/occupiers after paying thquisite charges,
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failing which the Board may issue bill in the naroé occupier/owner
including the regularization charges. Such dueargds will be recovered as
per the procedure laid down under the Act. If seblarges are not paid
inspite of sufficient opportunity to such occupienater supply be
disconnected.

12. Provisional billing

a)

b)

While recording the reading, if Meter Reader firidat reading should be
detained due to 100% deviation in consumption, 3mkkae consumption is
less than or equal to 20 KL per month, during angjlcycle as compared to
the previous one, he shall inform the consumerZR@ about the same. Till

the consumer submits his explanation, provisionkl dased on average
consumption of previous twelve months or such legeeod as available on
record, shall be issued. If consumer succeeds tableshing that such

consumption is not correct, the bill will be reetd otherwise consumer is
required to pay the bill as per the consumptiomed by the meter reader.

If a water meter box or premises is found lockedyjsional bill on the basis

of average consumption of previous twelve monthsumh lesser period as
available on record shall be issued subject to shdfjent on actual

consumption, whenever recorded.

13. Billing in case of non-functional water meter
(a)() If at the time of meter reading or as per thport of the consumer, the

water meter provided by the Board is found to bé @uorder and
consequently not registering the consumption, thexagge consumption
of previous twelve months or such lesser perio@aslable on record
shall be taken as the basis of billing. However teMéReader and/or
consumer will inform the ZRO about such meter arRIOZwill take

immediate steps to replace it.

(i) If at the time of meter reading any privatetarameter is found to be out
of order and consequently not registering the comgion, the average
consumption of previous twelve months or less pkaAs available on
record shall be taken as the basis for billingthé meter is not replaced
by the consumer within two months from the datenafice of default,
then the highest average of the consumption redoddeing last twelve
months period or such lesser period as availablthemecord when the
meter was functional shall be taken as the basissswing the bill, till
the meter is replaced.

(b) Notwithstanding anything contained in theseutations if, during two
consecutive billing cycles reading of the metena$ possible due to no
response from occupier or locked premises or rgadinnot allowed
deliberately, the consumption shall be computedioy one or more of
the following basis as may be decided by the ZR@rakcording the
reasons in writing.

) On highest of registered consumption per month nguiiast
twelve months period or highest per month consumnptif such
lesser period as available on record, or

12



14.

(i) On the consumption of the corresponding periochefrevious
year, or

(i) On discharging capacity of the connection havingard to the
size of the ferrule, diameter of the pipes, hoursupply, area
covered by the connection, number of occupiers lett. not
exceeding twice the maximum monthly consumptionomed
during previous twelve months, or

(iv)  On such reliable data as may be considered reasohabed on
facts and circumstances of the case.

(v) If a consumer is not satisfied with the decisiontttéd ZRO for
fixation of consumption, he may appeal to the a@at Director
within 15 days. Still if he is not satisfied, hencmake second
appeal to Director of Revenue, whose decisionvalfinal.

(vi)  Consumer may request ZRO in writing for speciatineg on the
date and time suitable to him after paying the igtpifees as
mentioned in Annexure-Il of Schedule-I

(c) For the purpose of these regulations a wattenshall be deemed to be
out of order, if:

) It has failed while on water connection to regist@nsumption of
water drawn through it.
i) It is found on test to be registering beyorido-of actual flow of

water through it.

iii) When there is obvious error in consumption recortgdthe
meter having regard to consumption recorded in ghst or
subsequent readings and other circumstances chtee

(d) If on inspection or during meter reading amygte or Board meter is
found to be damaged/ tampered/ seal broken ormaite, consumption
for the period from last registered reading of aheter till the new
private/ Board meter is installed, shall be cal®daat the rate of two
times of average consumption for previous twelventin® period or
entire of such lesser period during which the metass functional.

However, ZRO will take immediate steps to provid@aard meter at the

earliest at consumer cost.

Billing in Special case

If a property is likely to remain vacant/locked farperiod of more than two
months due to outstation stay/visit of the occupiener and such

occupier/owner does not want to get his water sugigiconnected, in that case,
he may deposit in advance the amount equivalenthéo minimum service

charges for such period after making a written estjdo the concerned ZRO.
However, such owner has to take all precautionavimd theft or misuse of

water from such connection during the period of &issence. Actual billing

based on readings will be done after the propertsetoccupied adjusting the
readings, if any found in the meter. The ZRO shoddgl such application

within 5 days from the date of registration.
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15.

16.

17.

Billing of arrears against several occupiers

Wherever water charges are in arrears against eopeqy occupied by more

than one owner/tenant/occupier, the liability otleauch person in respect of
the payment of arrears shall be in the same ratizvhich each occupier is
occupying the proportionate area of the property.case of new building

constructed by demolishing old building, the présscupiers will be liable to

pay the arrears in proportion to the area occupiethem. Same principle will

apply for arrears flowing from water and sewer depment charges.

Disputing the veracity of measurement
If a dispute is raised by a consumer regarding ¢beectness of reading
recorded by water meter, the consumer will haveap in advance a deposit
equivalent to 50 per cent of the disputed bill antpdiailing which no dispute
shall be entertained under any circumstance andwidwer supply may be
disconnected for non-payment of dues after givimge days notice to such
consumer.

The pecuniary jurisdiction of various authoritiies disputed cases will
be as per annexure-IV of Schedule-lIl.

Change in use of water—

a) Water supplied for domestic purpose and mixed wspgse shall not to
be used for purposes other than the purpose fochmbonnection has
been sanctioned, without written permission ofZR®© concerned.

b) If during a billing cycle a consumer wants to charige use of water, he
is required to report it to the area ZRO in writiapng with nature of
activity to be undertaken and the date since whech sactivity is
proposed to be undertaken. The ZRO may allow supiplvater for such
modified use by conversion of category from a patéir date. In case
consumer resorts to change of use of water witBoah approval, higher
category tariff shall be imposed from the date lué tast actual meter
reading.

18. Charges in case of new construction:

€) Any owner who intends to make any minor alieratn a building liable
to water charges, shall give written notice to #RO describing such
alteration atleast 10 days before the start of tcocigon. If he fails to
give such notice, he shall, in addition to any fignander schedule-1V
of the Act, be also liable to pay the cost of wadsr mentioned in
Annexure-I of Schedule-I1.

(b) Any person, who intends to construct a newddng/ additional floor or
major change, shall give written notice to the ZRith a copy of the
plan atleast 10 days before the start of constmctif he fails to give
such notice, he shall, in addition to any penaitglar schedule-IV of the
Act, be also liable to pay the cost of water astmeed in Annexure-| of
Schedule-llI.
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19.

20.

21.

22.

Dishonour of cheques

If a consumer makes any payment to the Board thrdnamk cheque and such
cheque is reportedly dishonoured, a penalty egemidab 20% of the bill amount
will be levied on the consumer. This will be withqurejudice to any criminal

action that may be taken by the Board.

Liability to pay outstanding dues of the Boal

Any person who by transfer or otherwise becomeseowsf a property or
premises having services from the Board, shallligele to pay, without
prejudice to his liability to pay current chargal,outstanding dues of the Board
against that property.

Payment to be made by due date

a) Payment of infrastructure charges shall bedvaifily in respect of the
map of the building submitted by the applicant.

b)  Payment of Development charges shall be mattenatien days from the
issue of bill/ldemand failing which fresh bill witt2% p.a. interest will be
issued.

C) Payment of water/sewer bill shall be made leydbe date mentioned on
the bill failing which surcharge at the rate of 5% the outstanding
amount per billing cycle shall be levied.

Further, if the bill amount is not paid for the twonsecutive billing
cycles, Board reserves the right to disconnecidier connection.

d) The Board may encourage consumers to makeeopégment of bills in
which case suitable discount as decided by thedBmay be given.

e) Consumers would be required to provide theirbiteb telephone
numbers/ email IDs to the ZRO concerned to endig#eBoard to make
proper communication and respond to the consuraeess

Board to issue receipt for all payments

A receipt in the prescribed form shall be issuedh®/Board for every payment
received by it under these regulations.

15



Chapter — IV

METERING

23. Provision of water Meters by the Board
a) All water supplied by the Board should be metered.
b) The Board may provide water meters to measure ahsumption of water

c)

against a water connection, and until the contiaryproved, it shall be
presumed that the consumption shown by the metarigect.

The ZRO, in the event of non-availability of wateeters with the Board
may permit and/or ask the consumer to install daBscand multijet ISI
mark private meter available in the market. Onaliation of such private
water meter, the consumer will intimate the ZRQwiiting about the brand
and meter number alongwith date of installationng&loner will also enclose
a copy of the meter test certificate.

24. Security for water meter provided by the Boad

a)

b)

In case, water meter has been provided by the Bdad-onsumer will have
to deposit security amount depending on the costeimeter as provided in
Annexure Il of Schedule | hereto. The consumertbhdseep the receipt for
such security deposit for future reference.

The Security deposit accepted for the meter irestally Board shall be
refunded at the time of surrender of water conpectprovided that meter is
in working condition and returned back to the ZR@ refund would be

payable if such disconnection happens after seearsyfrom the installation
of Meter. Such refund of security is subject touatipent of outstanding
arrears, if any. Application for refund of Metarcsirity is to be accompanied
with original receipt vide which meter security wadeposited.

25. Meter rent and Safety of water meters

a)

b)

d)

Meter rent for the meter provided by the Board Ishallevied as per rates
prescribed in Annexure-Il of Schedule-I hereto.

The consumer shall be responsible for safety ofuthter meter. In case of
theft or damages by fire or accident or otherwemaother meter will be

installed by the Board at consumer cost at theiegdgke rates if the previous
meter was provided by the Board. Consumer shaljdoan FIR with the

local Police Authority and furnish a copy of FIRthe ZRO.

In case of theft or damages by fire or accidenbtherwise, of a private
meter, consumer shall install another meter acb&s with due intimation

to ZRO and also lodge FIR with the local policehauwity and furnish a copy
of FIR to the ZRO.

In case of occurrence of two or more thefts and@mage to the meter,
Board may enhance consumption for the billing pasgpfrom the highest
monthly consumption during the last 12 months or doch lesser period
available on record, by 50% in case of mixed uske @mmercial category
and by 25% in case of domestic category in futlie. b
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26.

27.

28.

Repair and maintenance of water meters

Repairs and maintenance of water meters instalfgtidoBoard will be the duty
of the Board, provided the meter is not damage@mpered or broken. No rent
will be charged in case the Board meter remainsfanational and another
meter is not installed by the Board within 15 days.

In case of non availability of water meter with tBeard for replacement,
consumer may be asked to replace it with privateenef specifications defined
in Regulation 23(c) and the Meter security will d&justed against the future
bills. The consumer will get the meter installedhm 10 days from the receipt
of communication from the ZRO.

Location of water meter
The consumer, at his own cost shall arrange andfgpeithin his premises a
suitable well-lit place for safe installation of ke in readable position.

Access to water meter

The consumer shall provide unhindered access tortber reader or other
authorized official of the Board for reading andpecting the condition of the
meter or to undertake any maintenance or repaik wbthe meter.

If any consumer prevents or obstructs the Boarchamised official in
discharging his duties, besides imposing penaltjeurschedule IV of the Act,
action under criminal law may be initiated agasisth consumer and/or person.

29. Replacement of water meter in certain situadins

a) In case water meter is found to be dusty to thergxthat reading is not
possible or shows vapours continuously for twoirilicycles, steps will be
taken to replace the meter, by the Board or byctiresumer to whom the
Meter belongs. ZRO may ask the consumer to inatallivate meter in case
no meter is available with the Board.

b) At any time, the ZRO may by giving prior intimatiom the consumer, have a
Board meter installed on a connection where a fonat private meter
exists. The private meter so removed shall be tdkgnthe ZRO after
recording the readings. No meter security will harged from the consumer
except in those cases where the consumer refuseantb over the private
meter.

c) Where the consumer refuses or resists replacenianeter after the notice
of the ZRO, the water supply of such consumeraBblé to be disconnected
on expiry of the notice period.

30. Testing of water meter

a) The consumer may request the ZRO to get his wattemtested if in his
opinion, it fails to register the consumption. Tbest of testing shall be
borne by the consumer and the ascertained ovekehiérgny, shall be
adjusted in the water bills of the consumer for pieceding billing cycle
only. In case of an under charge, the consumel bealiable to pay the
difference for the preceding billing cycle only. rAarginal error of % per
cent shall be ignored.
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If the water meter supplied by the Board is foumdbé¢ defective, the testing
fee shall be adjusted in the forthcoming bill.

The ZRO may order for testing of any meter at aowntpof time when he
has reason to doubt the accuracy of the meter.

The consumer himself shall not in any case interérfiddle with the meter
or disconnect its fitting or get it replaced withguior intimation to ZRO.
The Zonal Revenue Officer may remove any meter tf@ purpose of
repairs and in case of discontinuation of the watgply.

The Board may replace a meter if it is suspectetiaee been recording
consumption inaccurately or when a new and morearckd meter is
available.
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31.

32.

33.

34.

35.

Chapter — V

Miscellaneous

Installation of water connection:

The water connection shall, as a general rule,Nendgrom the distribution line
nearest to the property. Connection from other rmaiins shall not be allowed
except under specific orders of the ZRO/ ZE.

Water pipe not to be used for carrying watefrom other sources.
Pipes intended to carry water supplied by the Beaall not be allowed to carry
water supply from any other source.

Only Licensed Plumbers to be engaged

a) The fixing of fittings and laying of supply pipesm Board line to consumer
premises shall be made through a licensed plumbsuch other suitable
agency which uses licensed plumbers. A list of sulétensed
plumbers/agencies will be exhibited for public imf@ation at the Zonal
Revenue Office and on the web site of the Board.

b) In case any person and/ or occupier interfere owp& or make bore/
connection in Board distribution line without proanction or through any
person other then the licensed plumber then thatopealongwith the
occupier, shall be liable for prosecution underAlseand payment of fine as
provided in Schedule IV of the Act.

c) If any licensed plumber contravenes any of the igioms of the Act or of
any regulations or executes any work carelesslynagligently or uses
interior material, appliances or fittings, Auth@t officer of the Board may
suspend or cancel his licence besides imposingltgamader section 35(4)
read with Schedule IV of the Act.

d) A consumer who engages the services of a licenkedber should inform
the ZRO as to the name of that plumber and the @one by him.

Disconnection of illegal water connection

If any water connection is taken by a person eifrmn Board water main or
transmission main or from the supply line of a aoner, the same shall be liable
for disconnection, as it cannot be regularized.i@®=sother penal action under
the Act and criminal liability that may follow undd#C may be taken.

Regularisation of unauthorized water connectio

a) If any unauthorized water connection exists ondaee of coming into force
of these regulations in otherwise technical feaséska, the owner/ occupier
of such premises shall get such connection regeldriafter paying the
required dues within three months. In case any thoazed water
connection is detected after that period, thendesscriminal action that may
follow under IPC, prosecution under Schedule-IV tbe Act will be
undertaken.
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36.

37.

38.

39.

b) If an unauthorized water connection is detectedamy group housing
tower/apartment where supply is through bulk cotioac then the same
shall be disconnected and the owner or occupiel lvél liable to pay
consumption charges according to the rates appdéicabm the date of
coming into force of these regulations or the ddteharging of Board pipe
line from which the connection is taken, whicheigeearlier, till the date of
disconnection.

Regularization of unauthorized Sewer Connectio

If any unauthorized Sewer connection exists ondite of coming into force of
these regulations, the owner/ occupier of such @&snis required to get such
connection regularized after paying the requiredsdwithin three months from
the date of coming into force of these regulatidnscase any unauthorized
Sewer connection is detected after that period) thesides criminal action that
may follow under IPC, prosecution under Scheduledl/the Act will be
undertaken.

Supply of water through mobile Water Tankers

Any person may request the Board for supply of wéteough watettankers
within the territorial jurisdiction of the Boardulsject to advance payment of
applicable charges and availability of tankershat particular day. Booking and
delivery of tankers will be on first come first gerbasis.

Supply of Treated Waste Water

The Board may supply treated waste wateirfigation or gardening or any other
purpose to any individual/ organization/ institutidCurrently, the charges are
Rs.4.50 per Kilo Litre. However, the rate may bdixed by the CEO from time
to time.

Disconnection of water supply on consumer regst

€) A consumer may make a written request for disection of water
supply in the format specified in Annexure 1(B)Suhedule 1, on any of
the following grounds:

i) If the purpose for which temporary water conimattwas taken is
attained;

i) If the consumer wants to surrender the connectioa tb new
construction on the plot after demolishing the #xgsbuilding;

iii) A consumer, whose premises is likely to remain maoa unoccupied
or closed due to long out station stay.

iv) If the consumer wants to surrender the connectigntd any other
reasons;

(b) In such situation consumer is required to plag outstanding water
charges, fifteen days advance water charges frenddke of application
calculated on the basis of previous average consomplus the
disconnection fee alongwith the Board Meter. Corsuwill furnish an
undertaking to the effect that no order or staghese from any court of
law against such connection.
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40. Disconnection of water supply by the Board

(@)

(b)

()

(d)

The Executive Engineer or his authorizdabsdinate shall have the power

to disconnect the water supply in any of the follayvcircumstances
after giving three clear days notice in writing davner/occupier or
consumer:

i) Where there is default in the payment of watesbitheter rents or
meter repairs within two billing cycles.

i) Where without the previous permission of the ZR@tewr supply
is extended to any person other than those residitige premises
or water is used in violation of any of the intamglipurposes on
which it is supplied.

i)  Where there is leakage of pipe or other defectshen private
service/ distribution pipeline resulting in wastadevater.

iv)  Where there is refusal to allow the ZRO, or his sdmate
authorized in that behalf to enter on any propédaryd or building
for the purpose of inspecting the service pipenfig and other
appliances or for doing meter reading.

v)  Where meter of the Board or private meter is reglaby the
consumer without intimation to the Board.

When the water supply is cut off by the Rhahe water supply shall not

be restored as long as the wrongful act or omisomvhich the supply

was cut off continues

The Executive Engineer or his authorized sdinate shall have the

power to disconnect the water supply to owner/oeupr consumer in

any of the following circumstances:

0] Where work of any extension or alteration opais to supply
pipes owned by DJB is carried out through any pergber than
a licensed plumber or any agency approved by treed which
uses licensed plumber

(i) Where any attempt is made to tamper with tregew distributing
lines laid by the Board.

(i)  Where it is noticed that the water supply @imay be the cause of
contamination and leakage.

(iv)  Where despite being informed, a consumer failsnake suitable
arrangements to the satisfaction of the Board iaffitor the
proper disposal of the waste water which othenigskkely to
create unhygienic conditions injurious to the publealth.

(v) Where a private meter is out of order and tbesamer fails to
replace the same inspite of notice from the Board.

(vi)  Where water is allowed to run waste, despieer/ occupier/
consumer having been warned by the Board througkritéen
notice to check the same

If a booster pump or any other contrivancedanected directly on the
service pipeline then in such an event, the Exeeutngineer or
authorized representative in addition to discorningcthe water supply
shall seize such contrivance or pump without notind the consumer
shall be prosecuted by the Board. The seized mahtshall not be
returned in any case
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41. Restoration of water supply

(a) In the eventuality of a disconnection by the Bodh& consumer may apply
for restoration of water supply after rectificatiohthe fault and on payment
of opening fee and disconnection fee and Road Rgin Charges. The
cost of restoration of water supply shall be bdmehe consumer.

(b) The consumer may apply for restoration of water psupf it was
disconnected on his request, on payment of reogeféas. The cost of
restoration of water supply shall be borne by thesamer.

(c) The request for restoration/re-opening of discoteteonater connection
shall be made in the format specified in Annexyi) bf Schedule 1.

42. Disruption in normal supply of water
In case of disruption in water suppligdtbbe Board due to repair work, stoppage
of supply or contamination, the Board will proviftee tanker water supply on
request of consumer to meet out the minimum remqerd till normal supply is
restored.

43. Stoppage or reduction in water supply duringgmergent situations

The Zonal Engineer or the authorized Officer leé Board shall, on emergent
occasions, have discretion to stop or reduce tpplgin any main or sub-main,
for repairs or renewals, without any notice. Howewe ordinary cases, when
the stoppage is over an extensive area or is duexigencies which can be
foreseen, advance notice as is possible underintarstances will be given by
suitable means including publishing on board websiihe Board shall not be
liable for any compensation, penalty, damages beropayments under such
circumstances to any person or consumer.

44. Unusual drought, war or other accidents
The Board shall not be liable for any compensatpanalty, damages or other
payment for failure of water supply occasioned byisual drought, agitations,
mob violence, operations of war or other accidefts,of God, or other causes
beyond its control.

45, Written notice to Board where use of water istopped by consumer
Whenever a consumer ceases to occupy émiges where water is supplied by
the Board or is no longer interested in the sesvip®vided by the Board, he
shall send a written request to that effect to ZRO at least one fortnight in
advance. In case of his failure to do so, the Bashall be entitled for recovery
of all outstanding charges or become due during gegod of such non-
intimation to the ZRO.

46. Duty of consumer in certain conditions
a) The apparatus by which the water may be allowefiiot® continuously in
bath tubs, steam bath, urinals or toilets will betallowed to be installed
without special permission from the ZRO, in caskearometered supply and
where the water is charged on an average consumptio

22



b) The consumer shall neither fix the taps in a caudyor out side the
premises so as to make water available for uséndypublic nor shall any
taps be fixed in close proximity to toilets, operaids or places where
injurious gases are likely to be produced.

47. Duty of consumer to stop wastage of water and teport same.

(a) Every consumer is expected to plug wastage of wdier to leakage or
overflow or faulty fittings within his property.

(b) In case where water supply of the Board is noticego waste by leakage
through pipes, the consumer being responsibleeaitizhall immediately
inform the Board Control Room/ZRO/ or nearest agffiof the Board for
taking immediate measures so that such wastagepped.

(c) Consumer shall get rechecked its service line aftery fifteen years from
the date of connection and if it is found rustedcorroded then the same
should be replaced to avoid leakage and contaromati

48. Duty to intimate change of ownership/ occupay

(a) Every owner/ occupier of a property who availshe services of the
Board is duty bound to intimate in writing to th&®@ about the change
in ownership/ occupancy of the property within thmaonths from the
date of change in such ownership/occupancy to enti# Board to
update record.

(b) No person claiming to be the owner/ occupieoséhname is not entered
in the Board record as a consumer shall be entitlexbject that any bill
or notice of demand issued under these regulatsmrsed on the
owner/occupier of any property has not been maddamohis name, or
object to the payment of the bill amount due ort graund.

49. Mutation

(@) In the event of death of a consumer availing of shevices of the Board, his
legal heirs or successors can be taken on recordhéyBoard subject to
production of relevant documents such as deatlificate, Will, partition deed,
succession documents with receipt of last paid Bill case more than one legal
heir is there to the deceased than no objectidificate from such legal heirs as
prescribed in Annexure-Il of Schedule-I.

(b) In the event of transfer of property between partiee transferee may apply for
mutation of the water connection in his name ectfo production of relevant
documents such as transfer deeds, identity papessession letter, no-objection
from transferor, last paid receipt and paymemretcribed mutation fee to the
Board.

(c) Request for mutation/change of name in Board resbralld be in the format
specified in Annexure 1 of Schedule 1.

50. Provision for rainwater harvesting is mandatoy
(a) The consumer of the Board having a plot/propertginé 500 sq. metre or
more shall make provision for rain water harvestogering the entire plot
area, within one year, in case of commercial/ingaisproperty and within
three years for residential property from the daftecoming into force of
these regulations under intimation to the area ZRO.
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51.

52.

53.

54.

(b) In case, the consumer fails to comply the aboveigians within the time
limit the tariff as applicable for the consumer pestive category will be
increased by 1.5 times till the provision is inis@l

Incentive to citizens

Board may announce incentive, rewards, rebate lintdbisuch consumers or
individuals who inform the Board about the theftusrauthorized use of water
from any source owned by the Board.

e-Service Level Agreement :
Board has resolved to deliver certain services itm& bound manner to the
citizen covered in the areas under its jurisdictike sanctioning new water
connection, re-opening of water connection, on estiuisurrender of water
connection and mutation. The time limit of theseivates are specified in
Annexure-IIl of Schedule-lIl.

Information provided by the Board on website

Board may provide the following information on itswebsite

www.delhijalboard.nic.in for the benefit of its carmer and general awareness

of the citizens:-

a) The detailed description about the commonly raigadstions about the
issues related to various services, provided byttead including new water
connections; billing; tariff etc.

b) Bill period, consumption during a billing cycle,llbamount, due date and
payment history for the last five bills of the canger.

c) Status of his application/complaint. For this cansuis required to visit the
portal on Board Website for lodging complaint. Angauter generated
application/complaint number will be issued to #pplicant/consumer.

Delegation of Power

To enable dealing with operational issues concgrmetering, billing and tariff
issues in an expeditious manner and with a viewldal with the consumer
issues, the power of the Board other than to naakkenotify regulations under
Section 109 of the Act and the power to determineetériff is delegated to the
CEO of the Board under Section 22 of the Act.
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SCHEDULE |

Annexure | (A)

Type of Request
O Water Connection

Application Form for New Connection

O Sewerage Connection

O Water and Sewerage Connection O Regularization

Details of Applicant

O Govt. Organization (Please tick if it is a Govt. Organization, provide supporting document)

Name: (Please Fill In Block Letters Only)

First Name :*

Father/Husband Name*:
UID No.:

Contact Details
Email Id:

Home Tel. No:

Office Details

(If DIB Employee)

Middle Name:

Mobile No:*

Office No:

(If DIB Employee)

Employee Id: Date Of Retirement:
Office Name: Address Line 1:
Address Line 2: City:

State: Pin Code:
Property Address

Pin Code:* Locality:*

Sub locality:* House No:*

Road No: Sub locality 1:

Sub locality 2: Sub Colony:
Village: Khasra No:

Society Name: JJR Colony
Property Details

Development Charges Paid (Submit Latest Payment Receipts): O Water
Property Type:* Urban

Last Name :

O Sewerage
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No. Of Floors:* 1

Area (In Sq m):

Plot Area:* i

Water Connection Type:* 1

No Of Beds:*
(For Hospital Only)

Built Up Area:*

Water Connection Use:*
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Billing Address

[0 Check If Billing address is same as Property Address
Pin Code:* |

Sub locality:*

Road No:

Sub locality 2:

Village: |

Society Name: |
Other Details

Preferred Mode of Payment:* O Cash
Preferred Mode Of Communication:* O Email And SMS

No of Children:* |

Documents to be attached

Proof of Identity:* O Driving License

O PAN Card

Document No:* I

Property Ownership Document:* 0O GPA

O Gouvt. Allotment Letter

Document No:*  __ |

Proof of Residence:* O Driving License

i i |
Document No:* 1 _ |

Bank Details

Locality:*

House No:*

Sub locality 1:

Sub Colony:

Khasra No:

JJR Colony O

O Cheque
O Paper Format And SMS

O Demand Draft

No of Adults:*

O Passport
O Voter ID Card

O Allotment Letter
O NOC from Landlord

O Passport

Name of the Bank:* 1

Name of the Branch:* i

MICR Code:* i

Bank Account No:* i

Declaration

O Ration Card

O Sale Deed
O Conveyance Deed

O Election Identity Card

1. I hereby declare that all the information furnished by me is true to the best of my knowledge and if any discrepancies are found , | will
be responsible for disconnection of services by the DJB without any prior notice and any other legal action taken by DJB.
2. | declare that there is no dispute on property and there is no stay from any court of law against obtaining water/ sewerage

connection.

3. | further undertake that in case of any dispute about the ownership of the property i will absolve DJB from any legal battle in the court
of law as the water connection applied for is related to supply of potable water and not to decide the ownership of property.
4. | further undertake to pay the charges as and when demanded by DJB, and in the event of non-payment, DJB will be at liberty to

disconnect the services being provided by DJB.

5. | further undertake that | have not taken “DJB Employee Rebate” against any other Premise/Connection.
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O | Agree Signature Of Applicant:* P 1

Instructions to fill The New Connection Application

Type of Request : Select the type of connection request.
Details of Applicant:

Please tick if it is a Govt. Organization and provide supporting document with the application form. All details must be
provided in Block Letters except Email ID.

First Name and Last Name: Should be provided. First Name is compulsory.

Father/Husband Name: Applicant's father or husband name should be provided and is compulsory. Strike through the one
that is not applicable.

Example:

Father/Husband Name: MR. SUMIT KUMAR DUTTA (If father's name is provided and viceversa.) UID number may be
provided but is not compulsory.

Contact Details:

Email Id: Should be provided in exact case. It is optional.

Mobile No: It is compulsory to provide mobile no., as it will be used for sending SMS alerts. Home Tel. No: May be
provided to facilitate communication. It is optional.

Office No: May be provided to facilitate communication. It is optional.

Office Details:

Employee ID: The employee ID of the applicant. To be provided by DJB employees only.

Date of Retirement: The date of Retirement of the Applicant. To be provided by DJB employees only.

Office Name, Address Line 1,Address Line 2, City , State, Pin Code may be provided to facilitate communication but is
not compulsory.

Property Address:

Pin Code: Pin code of the property must be provided. It is compulsory.

Locality, Sub locality and House No must be provided correctly. These are compulsory.

Road No, Sub locality 1, Sub locality 2, Sub colony, Village, Khasra No, Society Name, JJR colony should be
provided. These are optional.

Property Details:

Development charges Paid: If development charges are paid for either water or sewerage or both, the photocopy of the
related receipt must be attached with the application form.

Property Type: This may be Tower, Office complex, Mother dairy Booth, Mall/Cineplex, Individual house, Hotel/guest
House, Hospital /Nursing home(No. of beds must be provided In this case), Group Housing Society, Govt Flats,
Dharmashalas/Hostels, DDA flats, Bungalows, Banquet Hall, Apartment. Any other property type will not be accepted. It is
compulsory. Refer to the table Property Type below.

Urban : Please tick it if the property is present in an urban area. No. of floors: Must be provided. It is compulsory.

No. of beds: Must be provided in case the property type is Hospital/Nursing home. Plot Area: Enter the total plot area. It is
compulsory.

Built Up Area: It is compulsory to provide the built up area. It must be less than or equal to plot area. Water Connection
Type: It is compulsory to provide the Water Connection Type. Valid values are Domestic, Industrial/Commercial, Mixed,
Gov/Rain Water Harvesting. Refer to the table Water Connection Type below. Water Connection Use: It is compulsory to
provide the connection use. (Example: Delhi Fire Service, Group Housing Society etc.). Refer to the table Water Connection
Use below.

Billing Address:

Please tick the check box if billing address is the same as property address. This field is captured only for information and
may be used in future.

If applicant ticks the check box and the billing address is same as the property address, then the billing address need not
be provided in. But if the billing address is different from the property address, then all compulsory fields must be provided
properly to facilitate proper communication.

Pin Code : Pin code of the property. Must be provided and is compulsory in case the billing address is different. Locality,
Sub locality and House No: Must be provided correctly and are compulsory in case the billing address is different.

Road No, Sub locality 1, Sub locality 2, Sub colony, Village, Khasra No, Society Name, JJR colony should be

provided though these are not compulsory.

Other Details:
Preferred mode of payment: Tick the relevant check box to choose the preferred mode of payment. Itis a
compulsory field.
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Preferred mode of communication: Tick the relevant check box to choose the preferred mode of

communication. It is a compulsory field.

If Email and SMS option is selected, then Email Id must be provided in contact details to facilitate communication. No. of
Children: Number of children must be provided. It is a compulsory field.

No. of Adult: Number of adults must be provided. It is a compulsory field.

Documents to be attached:

1. Proof of Identity Doc: Attach photocopy of any one of the following documents and provide the
document number.(Voter ID card, Ration card, PAN card, Driving license, Post card).

2. Property Ownership Document: Attach photocopy of any one of the following documents and provide the document
number.(GPA, Allotment Letter, Govt Allotment Letter, Sale deed, NOC from landlord).

3. Proof of Residence: Attach photocopy of any one of the following documents (Driving license, Passport, Election
ID card).
It is compulsory to provide the document number of the attached documents.

Bank Details

Name of the bank: Enter the name of the bank.

Name of the branch: Enter the name of the branch of the bank.

MICR code: Enter its MICR code.

Bank Account Number: Enter the applicants bank account number.

All fields listed under bank details are compulsory and must be provided correctly.
Declaration:

| agree:Tick the | Agree check box to accept the declaration.

Signature of the applicant: Put in the signature of the applicant in the box given.
This form captures some information (say Billing Address etc.), which may be used by DJB in future.
Property Type (Enter any of the below in Property Type)

Tower Office Complex Mother Dairy Booth Group Housing Society
Individual House Hotel/Guest House Hospital/Nursing Home Bungalows

Govt Flats Dharmasalas/Hostels DDA Flats

Banquet Hall Apartment Mall/Cineplex

Water Connection Type (Enter any of the below in Water Connection Type)

Mixed

Domestic

ICommercial/Industrial

Gov/rain water harvesting

29



Water Connection Use (Enter any of the below in Water Connection Use)

B.S.E. RAJDHANI

Delhi Jal Board

Lab/ X-Ray Units
Restaurant/ Dhaba
B.S.E.S. YAMUNA

Delhi Metro Rail Corporation
M.C.D.

Shops

Banquet hall/ Party hall
Delhi Transco

M.C.D. Slums & J.J.

Soda Water Factory
Department

Delhi Transport Corporation
M.T.N.L.

Soft Drink Factory

Beauty Parlors

Blind Schools

Dhobi Ghats

Malls

Sweet Shop/Tea Stall
Bottling Plant

Factory

Milk Dairy

Vehicle Service Station
C.P.W.D.

Fruit & Vegetables Store-
North Delhi Power Ltd.
Ware House/Godown
Reliance Safal

Cineplex

Govt. Hospitals/ Dispensaries
Piaos

Cold StorageCold Storage
Govt. Institute/Collages/
Police Department
Universities

Cooling Plant

Group Housing Society
Professional Office(CA ,

Lawyer,Property)

Courts

Hotel & Guest houses

Pvt. Hospitals & Nursing
Homes

D.S.I.D.C.

Ice-Cream Factory/Ice Factory
Pvt. Institute/Collages/
Universities

Delhi Development Authority
Janta Flats

Pvt. Schools

Delhi Fire Service (Fire Stations)
Jewelery Manufacturing
Railways

Factory/ Repairing

Delhi Govt. Office/Central Govt.
Juice Shop

Religious Place

Offices
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Annexure | (B)

DISCONNECTION/ OPENING FORM

DELHI JAL BOARD

Application Form for Disconnection/ Reopening

|Details of Applicant
KNO:*

Application for Disconnection /Reopening:*

Reason for Disconnection /Reopening:*

Contact Details

Preferred contact type:* O Landline O Mobile O Email
|Landline Number: | Mobile Number:*
Email Id

Documents to be attached

Proof of Identity Doc:* O Driving License O Passport O Ration Card
O PAN Card O Election Identity Card
Photocopy of Proof of identity:* Document No:*
Photocopy of Last Paid Bill:* Document No:*
Declaration ;
1. | hereby declare that all the information furnished by me is true to the best of my knowledge and if any discrepancies

are found , | will be responsible for disconnection of services by the DJB without any prior notice and any other legal
action taken by DJB.

O | Agree Signature Of Applicant:*

Instructions to fill the Disconnection/Reopening Aplication

Details of Applicant:
KNO: This is the customer number. It is compulsory.
Application for Disconnection /Reopening:
Please fill Disconnection or Reopening. It is cotapry.
Reason for Disconnection /Reopening:
Please fill the reason for Disconnection or Reapgnit is compulsory.
Contact Details:
. Preferred contact type Please tick the relevant option.
. Land line Number: In case Preferred contact type is selected adilaedhen the land line number must be
provided.
. Mobile Number: It is compulsory to provide mobile number, asiit ae used for sending SMS alerts.
. Email Id: In case Preferred contact type is selected as Hehdilen the Email Id number must be provided.

Documents to be attachedlt is compulsory.
. Proof of Identity Doc: Attach photocopy of any one of the following do@nts and provide the document
number(Election identity card, Ration card, PANdc&riving license, Passport).
. Photocopy of Last Paid Bill:
. Attach photocopy of the last paid bill and provtde document number.
Declaration:
| agree: Please tick on | agree, after reading the detbtara
Signature of the applicant Put in the signature of the applicant in the biwen to agree with the above declaration.



Annexure | (C)

MUTATION FORM

3 DELHI JAL BOARD
1 Application Form for Mutation | ._,\_,\L
Details of Existing Applicant i P A

KNO:* P !

Premise Address:*

|Name: (Please Fill In Block Letters Only)
| First Name :* ) _Middle Name: Last Name :

Details of Applicant Applying For Mutation . ;-
O Govt. Organization (Please tick if it is a Govt. Organization and provide supporting document)

Name: (Please Fill In Block Letters Only)

First Name :* Middle Name: Last Name :
Father/Husband Name*: | o !
UID No.:
Contact Details

Email Id: o : Mobile No:* :

Home Tel. No: S Office No:

Billing Address

Pin Code:* Locality:*
Sub locality:* | IR House No:* : ) ‘
Road No: - Sub locality 1: o i
Sub locality 2: . S Sub Colony: |
Village: . ) - Khasra No: 7 - B ~
Society Name: - JJR Colony o
Other Details
Preferred Mode of Payment:* 0O Cash O Cheque O Demand Draft
Preferred Mode Of Communication:* 00 Email And SMS O Paper Format And SMS
No of Children:* f
No of Adults:* - - :

Bank Details

Name of the Bank: N . - )

Name of the Branch: 1 . ' o . ) o

MICR Code: | o a

Bank Account No: : - . = = i

Documents to be attached

Proof of Identity:* 0O Driving License 0O Passport O Ration Card

O PAN Card O Voter ID Card

Document No:*

Photocopy of Last Bill of Water Charges*: Document No:* !

Photocopy of G.P.A/Sale Deed/Will Deed/ 3 = o -
Agreement-Self Attested™: Document No:* R o o o
Photocopy of N.O.C/Death Certificate of =
Previous Owner*: Document No:*

Notarized Declaration Certificate™: Document No:* i

Mutation Letter from House Tax Department: Document No:

Certificate that there is no legal dispute on — . R

the property™: Document No:* e s e o e e i
Declaration

1. | hereby declare that all the information furnished by me is true to the best of my knowledge and if any
discrepancies are found , | will be responsible for disconnection of services by the DJB without any prior
notice and any other legal action taken by DJB.

O | Agree Signature Of Applicant:*'
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Instruction to fill the Mutation Application
Details of Existing Applicant:
KNO: This is the existing customer number. It is compulsory.
Premise Address:
Pin Code: Pin code of the property must be provided and is compulsory.

Locality, Sub locality and house number must be provided correctly and are
compulsory.

Road No, Sub locality 1, Sub locality 2, Sub colony, Village, Khasra No, Society
Name, JJR colony may be provided.

First Name and Last Name should be provided and First Name is compulsory.
Details of Applicant Applying For Mutation:

Please tick if it is a Govt. Organization and provide supporting document.

All details must be provided in Block Letters except Email ID.

First Name and Last Name should be provided and First Name is compulsory.

Father/Husband Name: Applicant's father or husband name has to be provided and
is compulsory.

Strike through the one that is not applicable.
Example:

Father/Husband Name: MR. SANDEEP SINGH(If father's name is provided and vice
versa.)

UID number may be provided.
Contact Details:
Email Id: Email Id of the user can be provided.

Mobile Number: It is compulsory to provide mobile number, as it will be used for
sending SMS alerts.

Home Tel. No.: The home telephone number is to be provided.
Office No: The office contact number can be provided.
Billing Address:

Please tick the check box if billing address is the same as property address. This
may be used by DJB in future.

But if the billing address is different from the property address then all compulsory
fields must be provided.

Pin Code: Pin code of the property must be provided.
Locality, Sub locality and house number must be provided correctly.

Road No, Sub locality 1, Sub locality 2, Sub colony, Village, Khasra No, Society
Name, JJR colony may be provided though they are not compulsory.

Other Details:

Preferred mode of payment: Please tick the check box to choose the preferred
mode of payment. It is a compulsory field.

Preferred mode of communication: Please tick the check box to choose the
preferred mode of communication.

It is a compulsory field.

If the Email and SMS option is selected, then Email Id must be provided in contact
details.

No. of Children: Number of children must be provided. It is a compulsory field.
No. of Adults: Number of adults must be provided. It is a compulsory field.
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Annexure Il -

Misc. fee to be levied with neveonnection.

Sl.
No.

Component

Cat. A

Cat. C

Cat.D

1

Opening fee
(Water and Sewer

250/-

250/

- 250/-

2

Water advancg
(Which is
adjustable in %
bill)

1000/-

D

Occupier Security
(In all cases othe
than owner as pe
Sale deed
registered GPA
allotment letter of
DDA etc.)

250/-

=

500/-

500/-

Trade Advance

Nil

Three month’s averq

bill
ZRO.

as assessed hy

Road Restoratio
charges (Water)

n800/-
(For JJR Rs.200/-)

800/-

1600/-

1600/-

Road Restoratio

n1600/-

charges (Sewer)

(For JJR Rs.400)

1600/-

3200/-

3200/-

Special
charges

Reading 20/-

20/-

20/-

Disconnection
charges

Disconnection from Ferrule = Rs. 500/- + applicae®k charges
Temporary disconnection from surface = 250/-

Meter Security

15 mm to 300 mm sized water —pAs the actual cost of water
meter to the Board, which will be recovered in g¢gdanstallment
spread over a period of three years.

10.

Meter Rent/ Mete
maintenance
charges (pe
month)
(Applicable in
case of DJB
meter)

15 mm : Rs. 20.00

r20 mm : Rs. 20.00

25 mm : Rs. 30.00

40 mm : Rs. 40.00

50 mm : Rs. 40.00

80 mm : Rs. 50.00

100 mm : Rs. 100.00
150 mm : Rs. 150.00
200 mm : Rs.200.00

250 mm and above : 200

r As per the following sizes of Meter

11

Meter Testing fee

15 mm: Rs. 150.00
20-25 mm : Rs.250
40-50 : Rs. 400.00
80 and above : Rs. 1000.00
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Annexure | -

SCHEDULE I

Structure of tariff.

Following tariff structure has been adopted w.&/1/2010 with 10%
increase from3Lof January of each year.

A) DOMESTIC CATEGORY

Monthly Consumption Service Charge in Volumetric charge
(Kilolitre) rupees (per kilolitre) in rupees
0-10 50/- 21/-
10-20 100/- 3/-
20-30 150/- 15/-
>30 200/- 25/-

Plus sewerage maintenance charge : 60% of watemattic charge

B) MIXED USE CATEGORY

Monthly Consumption Service Charge in Volumetric charge
(Kilolitre) rupees (per kilolitre) in rupees
0-10 50/- 4/-
10-20 100/- 6/-
20-30 150/- 30/-
>30 200/- 50/-

Plus sewerage maintenance charge : 60% of watemattic charge

(C) COMMERCIAL / INDUSTRIAL CAGTEGORY

Monthly Consumption Service Charge in rupees Volumetric charge
(Kilolitre) (per kilolitre) in rupees
0-10 400/- 10/-
10-25 600/- 20/-
25-50 700/- 50/-
50-100 800/- 80/-
>100 900/- 100/-

Plus sewerage maintenance charge : 60% of watematfic charge

(D) For properties having 2000 Sqg. yards or moret gize area, tariff
applicable will be the same as applicable to thenmercial / industrial

category-C with a provision of 10 % rebate on tdidl amount if any of the
two services i.e. Rain Water Harvesting or Wasteei&ecycling exist in
functional form and 15% if both exists, which igjuged to be certified as
functional by the ZE concerned.
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ANNEXURE Il - RATES OF ADDITIONAL SEWER CHARGES.

ADDITIONAL SEWERAGE CHARGE FOR USING GROUND

WATER IN ADDITION TO BOARD WATER

A. The following rates will be charged from the consusn of

category A, B, C & D where the consumer is usirtgeosource of
water in addition to the Board supply

Monthly Rate of Sewerage
Charge proposed fa
unauthorized users of DJBs
Sewerage services. (in Rs.

=

Category of Consumer

Category-A & B

()
(i)

For premises having built up area upto Rs.100/-
200 sqg. m.
For premises having built-up area

above 200 sq.m. Rs.250/-

Category-C & D

(i)
(i)
(i)

Premises having built up area upto 500
sq.m.
Premises having built up area from 501
sg.m. to 1000 sg.m.
Premises having built up area abave Rs. 1000/-
1000 sqg.m.

Rs. 500/-

Rs.700/-

B.

1.

W N

However, such institutions where intensive usedalfittonal water
source is there, the rates are as follows:

Hotels / Guest Houses

0-50 rooms : Rs. 2,000/- per month

51-100 rooms : Rs 10,000/- per month

>100 rooms : over 100 rooms, for every additionalck of 50
rooms or its part : Rs.2,500/- per block (over B5000/-)

.Banquet: Rs. 10,000/-per month per Banquet function site
. Hospital, Nursing home

0-25 beds : Rs. 1,500/- per month

26-50 beds : Rs. 2,000/- per month

51-100 beds : Rs. 10,000/- per month >100 beds

over 100 beds, for every additional block of 50dedits part : Rs.
2500/- per block (over Rs. 10000/-)

.Malls, Cineplex: Rs. 10,000/- per month
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ANNEXURE Il
RATES OF SEWER MAINTENANCE CHARGES.

Sewerage Charges are levied w.e.f. 1-4-2011 ineptspf premises
having cut-off water connections and/or without JIBwater
connections, but discharging sewage into DJB seyeesgstem:-

Monthly Rate of Sewerage
Charge proposed far
Category of Consumer unauthorized users of DJBfs
Sewerage services. (in Rs.
Category-A & B
()  For premises having built up area upto Rs.150/-
200 sqg. m.

(i) For premises having built-up area Rs.450)-
above 200 sg.m.

Category- C Rs.1000/-

Category- D

: : : : o

(1) E(;emses having built up area upto 500 Rs. 1000/-

(i)  Premises having built up area from 501 Rs.1500/-
sg.m. to 1000 sq.m.

(i) Premises having built up area abqve Rs. 2500/-

1000 sqg.m.
The above sewage charges will not be applicabléoliowing
cases:

()  Where the water connections in the same presniséhe name of a
consumer having more than one water connections bieas
disconnected such that at least one water conmecfimains in
his/her name after disconnection. Provided therenly single
sewer connection. However, in case there are nhaire dne sewer
connection the above specified charges shall bk against
cut-off water connection with separate sewer conmedn the
same premises.

(i)  Where the disconnected water connection hanlre-opened by

the Board, the above charges would be withdrawm fitee date of
re-opening of the water connection.
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Annexure IV

RATES OF WATER DEVELOPMENT CHARGE

Period Rate Per Sqg.m.
06-12-99 to 31-03-2001 Rs.110/-
01-04-2001 to 31-03-2002 Rs.123/-
01-04-2002 to 31-03-2003 Rs.138/-
01-04-2003 to 31-03-2004 Rs.155/-
01-04-2004 to 31-03-2005 Rs.174/-
01-04-2005 to 31-03-2008 Rs.195/-
01-04-2008 to 31-03-2010 Rs.250/-
01-04-2010 to 31-05-2011 Rs.329/-
01-06-2011 to 31-03-2012 Rs.405/-
01-04-2012 to 31-03-2013 Rs.440/-

RATES OF SEWER DEVELOPMENT CHARGE

Period Rate Per
Sg.m.

01-04-2005 to 31-03-2006 Rs. 179/-
01-04-2006 to 31-03-2007 Rs. 200/-
01-04-2007 to 31-03-2008 Rs. 224/-
01-04-2008 to 31-03-2009 Rs. 224/-
01-04-2009 to 31-03-2010 Rs. 300/-
01-04-2010 to 31-05-2011 Rs. 369/-
01-06-2011 to 31-03-2012 Rs. 455/-
01-04-2012 to 31-03-2013 Rs. 494/-

Note:- Consumer is requested to contact the coadeARO office to
check the exact rate of Development Charge asheendtification issued
in respect of particular colony/locality.
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ANNEXURE V

RATE OF CONCESSION GIVEN TO CERTAIN
CATEGORIES/UTILITIES IN RESPECT OF DEVELOPMENT
CHARGES.

Recovery of development charges for water suppty sewage facilities
in respect of the public utility institution in relgrized colony shall be as
under:-

Green area of institution Rebate/  Concession
Development Charges

(a) | Institutional Building upto 2 acres. 50% of hletted area.

(b) | Institutional Building beyond 233.33% of the plotted area.,
acres.

The recovery rate shall be the same as workethaespect of the
residential area of the colony in which the insti is situated.

The term public utility institution will include &t./MCD/ DDA/
NDMC or aided educational Institution, Non-Profitaking hospital/
dispensaries/ community centers and religious tutgins which are
purely and entirely used for worship and no portdrthese are used for
commercial/ residential purpose.

The facility shall be extended to new cases orllgne services are
yet to be laid against new estimate to be prepdres. concession could
be also extended to the colonies where works apedgress and area is
yet to be notified. However, this facility shalltn@over old cases where

connection already exists.
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ANNEXURE-VI

CURRENT POLICY REGARDING DEVELOPMENT CHARGES
The following revised Water and Sewerage Dmwelent Charge Collection

Policy is effective from 01-01-2011 and apphte on notifications issued on or
after 01-01-2011.

(a) A property owner, as per erstwhile practice wilt ggbate of 20% on the total
due amount, if the same is deposited in lump-suthimi3 months from the
date of notification.

(b) After expiry of 3 months, the rebate will be reddice 10%, if the outstanding
amount is paid in lump-sum within next three montths case of payment in
installments, no such rebate will be given insteaerest @ 12% p.a. will be
levied from the date of notification.

(c) After the period of 12 months interest @ 12% p.@#.ve levied from the date
of notification.

(d) However, where both sewer and water lines haveadyrebeen laid, a
consolidated bill for the sewerage and water dgraknt charge would be
given to the concerned plot owner. If only thetavaor the sewer lines has
been laid, the development charge for the e services will only be
levied as per the prevalent rates as decidedéBdard from time to time.

(e) After the public notice of services for calony is issued, onus will be
on the plot-holders to get the bills from tBe].B's office for
development charges to be paid. If a plotéoldf a colony where
sewerage services have already been commeskialoes not deposit
sewerage development charge his/ her watemection will also be
dis-connected after serving him/her notinghis regard.
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Annexure |

A. In

SCHEDULE IlI

- Rate of Cost of Water on constretion.

case a consumer utilize Board water for minor

alteration/construction like plastering of wallspofs, floors,
fixation of wall and floor tiles, after advanceimation to the ZRO
concerned, the consumer is liable to pay the céswaier on
following rates:-

1. | For Janta/LIG flats or plot aredrs.2,500/-
upto 40 sq.m.(for single floor)
2. | For MIG/HIG or plot area upto 80Rs.4,000/-
sqg.m.(for single floor)
3. | For plot area from more than 8&s.7,500/-
sg.m. to less than 200 sqg.m.(for
single floor)
4. | For area of 200 sg.m. or more as assessed by| area
Z.E. but not less than
Rs.7,500/-

B.In case the consumer wishes to utilize Board wdiar
additional/major construction such as casting obfrlab,
construction of additional room, the cost of watdt be levied on
the following rates:-

1. | For Janta/LIG flats or plot aredrs.4,000/-
upto 40 sq.m.(for single floor)
2. | For MIG/HIG or plot area upto 8(0Rs.7,500/-
sg.m.(for single floor)
3. | For plot area more than 80 sg.m. as assessed la/ are
Z.E. but not less than
Rs.10,000/-

Note:- 1. The consumer will keep his water metefuimctional mode
during the whole of the period of construction amdl intimate the
ZRO when the construction is over.

2. Penalty in case the consumer fails to give advarfoemation to ZRO
about the construction or fail to keep the meteuiming condition
For imposition of penalty the special magistrateshe Board will take
the cognizance as per the provision prescribedhedule IV of the Act.
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ANNEXURE-II

Authority for calculation of Infrastructure Charges

A. The files for working out the infrastructure chader the plot size of 200
Sq.M. to 500 Sqg. M. will be though submitted in ZRffice but Infrastructure
Charges will be calculated by the JE, Water Emargei that particular zone,

to avoid delay. The JE concerned is bound to reterfile within three days
to the ZRO.

B. The files in respect of 500 Sq. M. and above amd ia respect of big
institutions, factories, hotels and such utilitigdl however be dealt by the
planning wing of the DJB at Varunalaya Phase-l. F&&{nning)Water/
Draianage will ensure that file, if received witli documents, must be
returned within a period of 10 days to the ZRO/EE.
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ANNEXURE-II

TIME LIMIT FIXED UNDER E-ELSA FOR VARIOUS

ACTIVITIES.
For sanction of new connection 35 days.
For Mutation 15 days.
For disconnection on request 15 days.
For reopening 15 days.

*kkkkkkkkkkkkk
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ANNEXURE-IV

JURISDICTION OF VARIOUS AUTHORITIES FOR DISPUTED GES

ZRO has power to settle the disputed case uptalétetion amount of Rs.
10,000/-

For settling dispute cases from 10,000/- to 30,0@0tommittee under the
Chairmanship of EE concerned or Deputy Directorceoned with Assistant
Accounts Officer and concerned ZRO as Member Sagrewill give its
recommendation on which EE or Deputy Director Wwale the jurisdiction to
allow deletion.

For disputed amount of Rs. 30,000/- and above a nutise under
Chairmanship of Joint Director (Revenue) concenveétd EE/ DD concerned
and ZRO being the members will give its recommeandatloint Director will
have the jurisdiction to allow deletion the casp®wRs. 75,000/- Director of
Revenue will have jurisdiction for amount above Rs000/-

However, the committee shall adhere to the follgMyuidelines while deciding
the grievances:

1. The Committee shall meet atleast once or more &ty in a month depending
upon the number of disputed cases.

2. In cases where disputes are of non-supply of watenments of the area ZE/JE
should be taken.

3. The committee shall issue minutes in each caseegldefore it, specifying
reasons for revision/ deletion and settlement edijvunder intimation to the
consumer by ZRO through registered/speed post orai#- phone through
consumer care centre of the Board, if providedhigydonsumer, as the case may

be.

4. The committee may broadly take the following fastfmr resolving the cases.

(i)

(i)
(iii)
(iv)
(V)

(vi)

Number of members in the household/unit.
Status of water supply/ no supply from the EE efdhea.

Consumption pattern of similarly situated house®bldnits in the same
locality.

Other sources of supply of water.

Abnormally high average billing when compared watimilarly placed unit
should be decided based on factual details sudinaaly/ similarly situated
units, electricity consumption, correctness of gateation etc.

Analysis of consumption of household/ unit (i.ensomer) over five/six
years or less as case may be.

(vii) Other factors such as construction/ renovationétion or such other factor

which may result in enhanced consumption of water.
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